
detaie1 of the . allocation. lf you .. wai:lt 
r · can 11arl'lltC dJ · the schemes. 

PROF P. · J. KURIEN : On 23rd ' 
July )OU have answered a similar ques-

tion in this House and a copy of that 
is with me. So; Jct . us ooi-argue 011 
that. Has Kenda Government submi-
tted any special sc_hcmes for the 
increase of coconut production-? To my 
knowledge they have su bmi f ted two 
schemos~one, comprehensive <'Oconut 

developme'tlt programme submj l ted for 
50 per cl!nt central subsidy and two, a 
package programmt for 50 per cent 
centr«!l subsidy wl1ich you had sat1ctio 
ncd upto 1982-83. Are you aware that 
these two schemes are pending with you 
for s11actioo ? If so, what is the delay ? 
Wi 11 you consider it favourably ? 

SHRlYOGENDRA MAKWANA: 
I said that there js a ceotraJly sponsored 
schemes under which Rs. 45.41 lakhs 

have been allocated for the current 
year. 

SHRI A. K. BALAN : Bcc11use of 
the spreading viru~ disca~c coconut 
treess are being cut down and new one 
replanted on a large scale. But th~ 
amout gran tcd for rcruova J of i.>ld trt:cs 
and rl!·planq_1 tion of new trees is very 
meagre. Has the Kera la Government 
made any request in this regard ? I[ so, 
what is the reaction of the Go_vcrn-
mcnt ? 

SHRI YOGENDRA MAKWANA : 
I have already rt:pJicd to th~ hon. 
Member in reply to a previous p;'upplc-

mentary that the amount also is alloca-
ted for that scheme. 

Forest Land Submeraed by Icriaatiou 
Projects 

*212. SHRI A. K. ROY : Will the 

Minister of AORJCUL Tt,J~! be pleased 
to state : 

•• •• ¥ 

r Oi:a./-A.#iw,i-1 . ~ · .. ,,-: 

, 
.. (a) whether Government·' ha.\ie '.·ariy 

estimate of forest land aubmer~ bY. 
dtffercnt · irriaation projects 'in. ·the 
country so far ; 

(b) if-so, the details thereof ; 

(c) whether there are any guidelines 
in this matter to save forest laud ; and" 

(d) if so, the details thereof 1 

THE MINISTER OF' STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI YOGENDRA · MAKWANA) : 
(a) and (b) About O,SOS million hectares 
of forest land have been affected by 
irrigation and hydel projects in the 
country since l 950·51. A Statement 
giving state-wise figure~ is laid on the 

t11ble of the House .. 

(c) n nd (d) _Under the provisions .of 
the Forest (Conservation) Act, !980, 
dewrcseivation and diversion of forest 
land to nou·forest purposes ii not 
pcrm1ssibJe without the prior approval 
of the Central Government. The rules 
framed under the Act give the procedure 
for submission of-..proposals · by the 
State Governments. A gist of the 
&uidcJjnes issued by the Central C1'>vein-
mcnt in relation to the aforesaid Act 
and Rules is Jaid on the Table of the 

House. 

Statement 

State-Wise Forest Area Lost for 

/rrigQt/011 and Hyde/ Pro}t!cl Durittg th~ 

Period From !9'/.-52 to 1981-84 

(In •ooo hectares) 
:-----' ------~--~------·---·-:...-' 
State/Union Territory Arca 

l 2 

"l. Andhr a Pradesh 3S.9 

2. Asaom 19-7 

--'3. Bilulr 



l 

4. 0\ljarat 

S. Haryana 

6. Himachal Pradesh 

7, Jummu & Kashmir 

8. Karnataka 

9. Kcrala 

10. Madhya ·Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14; Nagaland 

15. Orissa 

16. Punjab 

17, RajaJthan 

18. Sikkim 

19. Tamil Na<lu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. A  &  N lslands 

24. Arunacha I Pradesh 

2S. Ch.rndigorh 

., 

26. Dadra & Nagar Havcli 

27. DeJhi 

28. Goa, Daman & Diu 

29. Mi.zo1am 

30. Laksha.dwecp· 

31. Poodicherry 

TOTAL: 

.. 
' · 6 AUOUST, 1984; ~ O~al A•.tWtrs -~-24 · 

2 

37.6 

7.7 

.1 

84.9 

7.8 

76.1 

13 .1 

49.5 

14.5 

48.3 

7.9 

98.6 

1.8 

505.30 

Statement 

A &ist of the quidelines issued by 

the CeotraJ Government from· time to 
time is given below : 

l. A brief note g,ving essential 
details of the project for·which 
forest land is reqircd is should 
be furnished as per item No. 

J. of the profornrn (at taehed) 
prescribed under the Forest 
(Conservation) RnJc_s 1981. 

This should include (a) cost 
and outlay (b) justification for 
.locating the projt!ct in the 
forest areas giving alternatives 
that were examined and reasons 
for their reject-ion (c) financial 
and socia I benefits (d) total 
population benefited (c) 

employtnent generated ere. 

FuJJ land t15e plan of the area 

required should be attached if 
land is require:! for more than 
one purpose. The buildioa 

plan should invariably be atta-

ched, if the ::1rea is required for 
construction purpose. 

2. Adverse recommendations of 
subordinate officers in tho pro-
forma or in the document~ 
attached with the proforma 
should be invariably commen-
ted upon by the CCF. Simil-
arly, adverse remarks of CCF 
should be commented upon by 
the State Government so that 
it may be clear that a conscious 
decssion has been t'1 ken in the 
case. 

3. Al I hydhl projects and major 

irrigation projects require 
clearnce from the Dl."!partmc~t 
of Environment before any 
proposal for release of forest 
land for any such project is 
cleared under the Forest (Com-' 
ervatioo}-Act, 1980. .,Jrriaation 
projects havina command area 
or·· above :10,000, hecta-res are 
-ealled 1M11jor Projeets'. 
TACttfore, aJJ Jiyqol . P,oject~ 
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4. 

.  .  .  . ., ' . ' • . ·. \,. 
· . :.ancf·Maj.or. Irriaatioa .Projects ,,, 7. · PtO;J)OSaJs for der~rv,fic>n :··. #'>: 
. should be. first sot cleared from .  . reserved f()_rests · shouJd.: ~ a.cit ·: 
·.tho Departtnent of Environment only in exceptional ca,~s> -· 
bet ore seeking ~pproval of ·the · :; . . : . 
Central Government under the · Irrigation and Hydel Projects... . .. ..-; · ·" 
Forest (Conservation} Act, 
1980. 

. 
Arca length. breadth and other 
measuremc~ts should be· given 
in metric units and various 
units like acre, bigha, kanal, 
muthi, yard etc. are not used, 
AU measurement must be given 
· in metric units. 

8. 

(a) 

(b) 

(c) 

When the forest land is reJ)uired. 
for irrigation and hydet . projo .... · · 
cts, the f ollowfog details are·· ,. 
necessary: 

Total catchment area 

Total command area· 

High Flood Level 

S. A map showing location of the 
area to be disforested viz. the 
boundary of the surroundi-ng 

(d) 

(e) 

Full Reservoir Level 

Minimum Dfaw.al JeveJ 
· forest block is an essential 
requirement. if maps on 
1:50,000 scale are not avaifable, 
maps may be submitted on 
l •• = 1 mile or l '' = 4 miles 
or any other suitable scale 
according to the size of the 
area demanded. If the area is 
too small. an index map may 
be submitted showing forest 
boundaries and a location map 
on a larger scale sllowing land 
use of the area required. 

6. Species-wise and dia·meter 
class .. wise list of trees to be 
felled is an essential require-
ment 'for a meaningful 
appraisal of the proposal. 
It has been represented 
that in larger areas this takes 
Jot ()f time, It has. therefore, 
· been decided that total enu" 
meration may be carried out 
only upto 10,0 ha. For Jaraer 
areas specieswise and diameter .. 
classwise Iist may be computed 
either from the working plans 
or by .,tandard sampling met· 
hods. Further, this informa-

, . tfOfl may be given . onJy for the 
area asked for in Hem 3 of the 
proforma and not for various 
. lev~ls ia the c&$e of irriaation 
projects which can be estima· 
t.rd pr0:portiona t.ely. · 

. ·~ . 

(f) · Height of the Dam 

(g) Total catchment area of the 
Dam {in hectares) and its 
break-up ... Forest Land ; cultiva .. 
ted tand ; and others. 

(h) Details as per: item (g) above 
for the area coming under 
submergence. 

(i) Total number of families and 
population affected. 

O) Proposals for the rebabiHtation 
of the affected persons. 

(k) FuJl Jand use plan for area · 
required outside snbmergence 
i. e, building, roads and other 
ancillary facilities. 

• 

9. It has been observed that wat-cr · 
ha~dly stands alJ the year; round: 
even upto FRL. Trees . can . 
definitely stand water for o:nc 
to three months, and therefore, · · 
submergence should ·. t)e given . 
for forest areas involved : 

. ..~ .. · ., 

(i) Area of submcraence at ·HFL .. 
.,,. · (Hiah F!ood · µvol) 



·.(ii)· Area,.or aubmeriencc, at PRL 
·('f\iJl.R.eaervoir Level) 

(Hi) Area 6f submergence 2 m below 
FR.L 

(iv) Area of submergence at 4 m 
below FRL (for medium and 
major irriaatioo projects o.nly) 

. (v) Area of submergence at Mini-
mum Drawl JeveJ (MDDL) 

Proforma Prescribed Under the Forest 
(Cons) Rules, 1981 

Submission of proposal5 by the State 
•oovel'DOlents and other authorities 
reprdfna derescrvation of reserved 
forests or use of forest land for non .. 
forest purpose. 

l. Short narrative of the proposal 
and project/scheme for which 
the forest laod is requtred with 
maps and sketches. 

2. Location of the project/scheme. 

(i) Stnte/Union Terrritory. 

(ii) District. 

(iii) Forest Division, Forest 
Block, Compartment, etc. 

3. Total land required for the 
project/scheme alongwi th its 
existina Jaod use. 

4. Details for forest land i nvol· 
ved :-

~i) legal status of forests (nam· 
ely reserved, unclasscd, etc.) 

(ii) the detatfs of flora existing 
in the aron incJudin& the 
density of v•aotation : 

,. 
Or•I Aiuwtrs ... . 28 ., • 

.  . ~ 

(iii) topoaraphy of ·the •rea 
indicating gradient, ilSPcct, 
altitude etc ; 

(iv) its vulocrabili ty to erosion, 
whether it forms ·• a part of a 
seriously eroded area or 
not ; 

(v) whether it forms a part of 
national pork, wildlife sine· 
tuary, nature reserve, biosp-
here reserve etc., if so, deta-
ils of the area involved ; 

(vf) rarciendangered species of 
flora and fauna found in the 
area ; 

'· 

(vii) whether it is a habitat for 
migrnting fauna or form5 a 
breeding ground for them ; 
and 

(viii) any other feature of the 
area relevant to the propo-
sal.-

5. If the project for which forest 
land is reqired involve! displace .. 
· ment of pcole or rcqires raw 
material from any forest area, 
the details of proposals for 
their rehabilitation and procu-
rement of raw material, 
respectively should be furnis-
hed. 

· 6. Proposed steps to be taken Lo 
compensate for the loss of the 
forest area, the vegetation and 
,wildlife. 

7. Detailed opinion of the Chief 
Conservatior of Forests/Head 
of the Forest Department conc-
erned covering the following 
aspects, namely :-

{i) out-turn to timber, fuelwood 
and other forest produce from 
the fol'Oft land involved · 

. ' 
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. .  . sufficient in timber aiid fuel~ tories. yout fisures 'i.how'. ~hat.· :for: .... i 
woo_d ; and . ·many as 1, Sta tea and Union ·Territories· 

you do not have:·aoy. ioformatioa alld·,. 

(Hi) the effect of the proposal 
on -
' 
(a). FueJwood supply 

rur.al popoulation 
to 

(b) economy and livelihood 
of the tribaJs and back-
ward communities. 

(iv) specific recommendations of 
· the Chief Conservator of 
-forests/Head of the Forest 
Department for ncceptance 
or otherwise of the proposal 
with reasons thereof. 

CertHied that aJI other af teanativcs 
for the purpose havt been exp I ,red and 
the demand for the required ~.-~a is the 
minimum d,::mand fc>r forest la nu. 

Signu turc of the au tho· 
rised officers of tbe 
State Govt./ Authority, 

N. B. While furaishing details of 
flora and L-nrna, the species should be 
deicribed by t h1.:i1: scientific names. 

... 
SHRT A,K. ROY : Mr. Speaker, 

Sir, even a fler providing a voJumious 
statement, what has· be.en said is an 
under-statement. Trees cannot speak 
and wiJd Jjfo cannot coJlect at the Boat 
Club and demonstrate or break Sec 
144. That is why the Irrigation Depart· 
ment have d~cit!cJ to construct the 
irrigation [')roj;;cts on !y in the dense 
fores ts. TiH this day, 43 l·akh hectares 
of forest land has been destroyed and 
out of that five lakh hectares are 
claimed to hJve · been destr~yed by the 
lrriaation Department. Forer ts are 
1he lunas · through . which the nature 
rospir•. J· would · like to know, firstly 
' . . ' 

whethot tho hon. Minister is aure 
· about th• · flaui•• be· ha• provided 'l 

(' 

• · · the Forest Survey · · of-India ·. ·could. ' 
conduct the ·,urve)' of only one-woth ot·. · 
the forests of the country. SO, '·my : , 
· first question is whether · you are·,ur. ·. 
that there has been no de'toreu•Uon. bi' 
the Irriaa tion Department in th• tt-.n · 
States and Union Territories io te.,-ot· 
of which you could not produc.le te. · 
information ? The · second point t1 · · 
whether even after the enactment ·of · 
your Fores·t Conservation Act. any land 
has been used or misu~ed by the 
Irriaation Departo,ent for any non. · 
forest purpose ? These two queatlona I 
am putting first. 

SHRI YOGBNDRA MAKWANA : 
Sir, the Forest Conservation Act. 1980 
was enacted with the intention that 
the indiscriminate fellina of the 
trees can be prevented. Bvery ca••• 
whether it is for irrigation or for 
construction or for any other purpose~ 
has to be referred to the Oovernmont . 
of India and only after due examination, . 
the Government of India &ives pcrmf, .. 
sion. Wo are very strict in givins th• 
perm1ss1on. The case is first soreoned 
by the Department of Environment 
thcu there is a Committee which alto· 
screc:ns and then final1y we Jook lnte 
it. If it is for a very-vey esaendal 
purposet then only we are aivina tht 
permission after assessing it • 

The other question which th• hon~ 
Member wanted to know ft about the 
violation of the Act. Yes, thero are 
certain States which have violated · the 
Act and which have cleared tho foreat&t 
for certain projects before obtaintna:'· 
1he permission of the GO'Yernment · of 
India. 

- SH.RI A.K. ROY : In . our l)lal'.t 
of Bihar. in Ranchi District the Potelt · 
Department has filed a crimh,utl _.. · 
aaainst the Irrigation . Department and 
the.· whoJo case has now ,one · to th• . 
patna Hiah · Court. : So~ thi, . tYO-of.·· 
tbl np a~ taldna 1>'t10t~ · I . would 1lkt'. 
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jJ Oral Ati.rwer s 

to draw the attention of the hon. 
~inister to the two articles. One of 
these has been published in the 

Economic and Political Weekly of first 
June under the caption. 'Development 
or Destruction'. This article is regarding 
the Narmada Valley Project which is 
one of the very big projects you are 

going to have. There is another article 
in The Times o/ India of January by 
the Director of Social FQrestry, UP 
Government. According to the informa-
tion provided in these articles. in the 
narmada _ Valley Proj.:ct alone 3.5 lakh 

hectares of forest la ad would be 
submerged. 1 n the Koe} Karo project 
in Ranchi district of Bihar, l ,200 acre! 
of forest land will be submerged, in 
addition to the destruction of wild 

life and rare flore and fauaa. I want 
_ a categorical as,urance from the 
Minister that the Department will take 
steps so that these forest lands and the 
wild Jifc are not affected, disturbing 
the ecological balance. If it is not 
possible, will some aJternativc arrange-
ment be made to restore those areas '! 

Secondly, you have stated that 5 Jakh 

hectares of forest Jaod has been 
destroyed. Have you got any timc-

bound programme to compeustc that 
forest area '! 

SHRl YOGENDRA :MAK WANA : 
We have a programme of afforestation 
and there is a massive programme of 
social forestry. which is taken up by the 
Government of India, through the State 

Governments, all over the l:Ountry. 
There is World Hank assistance to it. 
The afforestation programme is goiDg 

on in almost all the States. We have 

identified 157 districts, whic-h are dcfici t 
of fuel. A massive programme is 

takea up in those areas for the planta· 
tion of firewood trees.' What was the 
other question ? 

SHRI AK ROY 
two major projects. 

J bigh-liihlcd 

SHRI YOGENDRA MAKW ANA : 
So far as major irrigation projects arc 
concerned, we take care, and we will 
lake care, that the minimum of trees 
are felled and, wherever it is possible, 
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we request the State Governments to 
put chc project in alternative sites or to 
compensate for the forests by plantina 
the number of trees which arc felted by 
t h.::m for that project. 

SHRl MADHAVRAC SCJNDIA : 
The Forest Conservation Act was avery 

important Act, keeping in mind the 

very rapid elimination of forest cover 
in our country., whkh is going to pose 
a very serious hazard in future. But 
actually the problem is not really from 
the erosion caused to the forest cover 
by deveJopmeot projects, but it is really 
by the Departments in the State 
Gov1:.~rnmi11ts, which come under the 

Conservator of Forests. It is a total 
misnomer ; he should be called the 

Destroyer of Forests, not the Con-
servat0r of Forests, because the forest 
cover is being destroyed mainly because 

of the indiscriminate t'xploitatjon 
by the Sta tc Governments, through the 

~o-callcd Couservator of Forests, I 
feel there should by a stricter control 

oycr alJ these things. However, this 

question. There arc hu11dre<.ls of acres, 
rather thousa11d~ of acres, 
where not a single tree stands and 

there is nohope of · rcplana tion. Yet 
it l:omes under the Jabcl of forest land. 

] [ a re-appraisal is made and another 

survey is done of all the forest areas 

in tht: country .and such areas are 

climina tcd from the label forest lands, 

they ,vill uot come in the way of 

developmental projects. Therefore, js 

the Central GovernmcDt thinking of 
ordering another survey, a new survey, 
of the forest areas ? 

Sccond!v l would request the -' 
Minister to ansure ~xpoditions disposal 
of applicutions for pcrn11ss1on to 

cstabJish development projects. Tbere 
is a dam in my constituency, of which 

the foundation was laid in 1980. The 
Agriculture Ministry told us to go 
ahead and that permission wouJd foUow. 
Now this is 1984 ; the dam is complete, 
the canals systms are complete. So, 
the final permission was sousht. After 
the entire dam is complete and only 
pcnmss1on isrcquii-ed to release the 
water into the canal I we have received 
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a communction from t.hc Agriculture 
Ministry, stating that they arc rejecting 
our proposal. Sir, they have rejected 
this proposal after crores of rupees 

have been spent 911 it. This shows 
there is total Jack of coordination. J 
would request the Hon. Minister to 
s~c if some expeditious method can be 
found to dispose of such applications. 

THE MINISTER OF AGRICULT-
URE (RAO BIRENDRA SINGH) : Sir, 
I cannot agree with the suggestion of 
the hon. Member that the degraded 
forest land should be taken out from 
the area under forests. The very 
purpose of the conservation of forests, 
and the Act that this Parliament has 
passed,' is no.t only to iHcrcase the area 
under forests, but at least to retain 
the area which is a I ready under the 
Forest Department. We want to 
regenerate forests which have been 
degraded. There fore, t.o agree to the 
suggesti.on of the Hon. Member would 
mean that the already small area. which 
is only about 22 per cent of our total 
land area that is under . forest to lhirry 
per cent. That is our plan. 

The other part of the quc~tion of 
the hon. Member ... 

SHRI MADHAVRAO SCINDIA : 
Sir, I :am talking of lhc forest land 
which has no forest. 

RAO BIRENDRA SINGH : But 
even that land we want to bring under 
forest cover. That is the purpose. 
We do not want any forse area to be 
diverted for any other purpose, even so 
cultivation. 

Sir, he has mentioned a specific 
project. As my colJeague has cortier 
stated that if there is a violation of 
the low, we . have to impose some sort 
of discipline. If a State Government 
has taken action aaainst the low of the 
Parliament, then .•. -
SHRI CHTTA BASU 

it not pointed (?Ut earlier ? 
Why was 

RAO BIRENDRA SINGH : The 
Prime Minister herself has written to 
some of the Chief Ministors. I have 
also often been trying to ptesuade them 
not to violate the Jaw, but when there 
is a very glaring example of violation 
by the State Government or its officers ••• 

SHRI MADHAVRAO SCINDIA : 
Sir, even senior Officers of the Agricult-
ure Ministry were present at the laying 
of the foundation Stone. 

RAO BIRENDRA SINGH : Wdl. 
whatever it is, the presence of a 
Member of the Ministry cannot bypass 
the law. Therefore, Sir, wherve-r 
proposals come, if it is absolutely 
essential that the development project 
should come into being, we try to 
relax our rules also. At the cost of 
farmers' welfare, at the cost of very 
important irrigation projects, parti-
cularly for backward areas and tribal 
areas, we do not want to enforee the 
Jaw very. Development projects also 
have to be approved. But where we 
that the Stale Governments are doin& 
something which could have been 
avoided there we have to take a strona 
stand. 

Q\tieif ~){q : ~« cllT if~J tf.:i;t)-
affcf ~lfr ? Zfzrr -a-~cfi) cr),~r ~'TT ? 

SHRI M. RAM OOPAL REDDY: 
Sir, in Andhra Pradesh over 90 Jakh 
acres of land has been submerged under 
these projects and many trees arc being 
cut. The Chief Minister of the State 
does not know the importance of the 
trees. He goes on condemning the 
Central Governing saying, even for 
cutting of trees has he to take per-
mission of the Central· Government ? 
Sir, I would like to know whether this 
Ministry is going to educate such Chief 
Ministers, If so, whether the Hon. 
Minister is going to ~ppoint. any 
teachers ? If so, can he consider 
appointina me as a teacher for the 
purpose ? 

( Jnterruplio11s) 
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Oral Answi,rs 

MR. SPEAKER : Ne~ question. 

STC to Buy Sugar from World Market 

•213. SHRl 
CHOUBEY : Will the 
FOOD AND CIVIL 
pleased to state : 

NARAYAN 
Minister of 

SUPPLIES be 

(a) whether it is a fact that the 
State Trading Corporation have a 
propesal to buy three lakh tonnes of 
suaar from the world market ; 

(b) if so, the reasons for the 
same ; 

(c) the names of the countries 
which are supplying sugar to India 
indicating the price thereof ; and 

(d) whether the said import will 
adversely affect the production of 
suaar inside the country ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
AND THE MfNISTRY OF FOOD 
AND CIVIL SUPPLIES (Dr. M.S. 
Sanjeevi Rao) ; (a) State Trading 
Corporation on bchal f of the Govern-
ment have finalised contracts for the 
import of about 3.54 lakh tonnes of 
sugar for ~hipment by th~ sellers upto 
October, 19~4. 

(b) Although lllere has been 

,ufficieut stock of sugar to meet the 
requirement during the current season 
1983-84, the import of sugar has been 
made to augment the supplies during 
the initial period of ,the next sugar 
season 1984~85 when a number of im-
portant festivals also fall. 

(c) The purchases have been made 
from International Traders. Therefore, 
the country-wise particulars arc- not 
know. The cost per tonne varies 
depending on the months of delivery. 
However, th, averaae price comes to 
a bout US$ 190 per tonne C & P'PO. 

Oral Answ,n 

(d) No.-Sir. On the other hand, 
the import of sugar would increase the 
availability and he]p keep the prices in 

open market at reasonable levels. 

MR. SPEAKER : Mr. Ch~_~1bey. 

the same question has already been 
dealt with in this case only last week. 

SHRI NARAYAN CHAUBEY: 

It has not come up. 

SHRI SATYASADHAN CHAKRA-
BORTY ; Since you have admitted it, 
he has a right ro ask the Supplementary. 

MR. SPEAKER :  I am only tell-
ing him. Jf he wants to ask for the 
second time, it w1ll be a repetition of 
the same thing. If Mr. Chaubey likes 

it, l won't stop him~ 

SHRI NARAYAN CHAUBEY; 
All right. I am putting a very small 
question. Sir, we are importin6 sugar 
as well as exporting sugar. I would 

like to know what is the amount is 
rupees that we will have to spend in the 
matter of import and whal was the 
amount of sugar we exported in J 982M83 
and 1983M84, what was the profit and 
what was the lo~s in the matter ·of 
export. 

THE MINISTER Or STATE Of 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA ARAN) : Sir, as we have said in 
the main part of the question, we are 
importing 3.54 ]akh tonnes of sugar. 
We have given the average price which 
is US $ 190 per tonne C & FFO. We 
cannot, at this moment, giv~ the exact 
figure, but this is what we have given-

the average : per tonne, and we have 
contracted 3.54 lakh tonnes ~f sugar. 
This has been done as a measure of 
abundant precaution against some of 
the persons trying to hoard because our 
carry-over today in gros terms is 46,87 
lakh tonnes, we hav@ produced 59 lakh 
tonnes, our internal consumption is 
' about 78 lakh tonnes. Our commit· 
mcnt for export up till now is 3.54 lak.h 




